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ORDER
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The representative of petitioner submitted that subsequent to the filing
of the petition, certain additional expenditure was incurred up to 31.3.2008 in
respect of 400 kV S/C Gooty-Neelmangal transmission line. In view of clause (4) of

Regulation 53 of the Central Electricity Regulatory Commission (Terms and



Conditions of Tariff ) Regulation, 2004 restricting the number of occasions for
revision of tariff after accounting for additional capital expenditure, he sought
permission to withdraw the present petition with liberty to file a fresh petition after
taking into consideration the subsequent expenditure. He also requested that the
filing fee paid for the present petition may be adjusted against the fresh petition to be

filed by the petitioner.

2. The petitioner is allowed to withdraw the petition with liberty to file fresh

petition, in accordance with law. The payment of fee shall be regulated in terms of

the regulations specified by the Commission.

3. With this, Petition No. 30/2008 is disposed of as withdrawn.
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